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FORM NO.4 

(See Rule 42) 

IN THE CENTRAL AD'iINI STR 2T IVE TR IS AL 
GUWHATI OENCH 	GtMAHATI 

I 

ORDER SHEET 
APPLICATION NO 	 -Q 200 

alic ant (s)  

Spond 	() 

[voc ate for App lb ant ( s)' 	ia 
fr 	4y 

.vocate for Respor1dent(j):' 	, ic 
tV 

I 
form 	28.2.2001 	Heard the learned counsel 

• 	bk 	 ; loaflon 	 for 	the 	applicant. 	The 

	

• 	 applicati9n is admitted. Call • 	
i 	 C F 

1 	.........................: 	 fr 	t.he 	records 	returnable by for 	/ 	 ede 
three weeks. Issue notice as to •.(•,- 

......  ......... ....t 	.... 2.!i 	 why interim order or direction 

shall not be issued as prayed 
Dy. ReW11rr. 	 for returnable by three weeks. 

j, 	ç\ 	 List it on 21.3.01.  

Vjirrnan 

nkm 

	

21.3.01 •' 	 List on 9.5.01 to enable the 

r 	 respondents to file written State 

59f 

Vice -sChairman 

pg 

95.2001 	LIst on 25.5.2001 to enable 
_ 	

the respondents to fIle written• 
• \ 	 - 

stateflt, 

Vice—Chairman 
bb 	• 

1 



O.A.No.77/2001 

25.5.2001 	Four 	weeks 	time 	allowed 	to 

the 	respondents 	to 	file 	their 

written 	statement. 	List 	for 	orders 

on 27.6.01. 

• 	1) 	- 

Vice-Chairman 

nkm 

c 27 6.01 	Wx* 	 BNX k&S MgSt 

Heard M±s M.Aruna learned. 
0 	 CL\ -  counsel for the applicant and Mr. S. 

31 Srma learned counsel for the respon.- 

dents. Written statement has ben 

filed. Let this case be listed for 

hearing on 11.7.01. The applicant 
may file rejoinder if any within 10 

days from to-day. 

Vice-(harmn 

IM 

11.7.2001 	Ms M. Aruna r  learned counsel 

for the applicant is present. 

Adjourned. List again on 27.7.01 in 

presence of Mr S. Sarma, learneg 

counsel for the respondents. 

Vice-Chairman 

nkm 

' 

t.z4. 	S  

-- 
29.8.01 

f 

t -•' 

/J.1A7 

A-t> 
, 

'k) qA 	;t1 	z:; e%t  

bb 
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Hearing concluded *  judgment deliver-

ed in open court, kept is separate sheets. 

The application is allowed in terms 

of the order. No order as to ososts. 

Vice-Chairman 



CLNTRAL ADMI NISTRATIVE R113UI\TAL  GUWAj-j 	BENCH 

Original Applicaj0 No,fl of 2001 

¼ 
	

Date of Decjsjon.29,8aQQl 

5rjSundra8as?ore 	
Petitioner(S) 

B.2.Shrrna, M.P.Aruna & IU.Kento 

Jdvocate for the 
-versus 	 Petitionr(s) 

UnLon orzndia& Others 

Resr.)riaent) 

• 	 B 

AdVoctfor.e 
€3pofldeflL\ 

THE HON 1 13LZ PIR. 3USTICE D.N.CHOUUWRY, VICE CHAIAN 

THE HCN'BL 

11 Whether Reporters  judgment ? 	
of local PaPers may  be aliowpd to see the 

2 To Le ieferred to the .Reporer or not ? 

Whether their LôrdshjPq wish to see the fair 
Copy of the J'dmeut ? 

the Judgment is to be circulated to the other Bene5 
	? 

Judgment delivered by Hon'ble : ViceChai.rman 	 It 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUUAHAFI BENCH 

Original Application No. 77 or 2001. 

Date of Order : This is the 29th Day of August, 2001. 

HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN, 

Sri Surendra Basfore 
3/0 Sri Jagdish Basfore 
Resident of Village : Patidoi Verela 
P.O. and P.5;- Garubandha 
District :- Sonitpur (Aseam. 	 . . . Applicant. 

Mr.R.P.Sharma, Ms.M.Aruna & 
P1 r.K ento. 

Vs = 

1 • Union of India 
by the Secretary to the 
Govt. of India, Ministry of Human Resource & 
Development, Central Secretariat 
New Delhi - 110 u01. 

2, Kendriys Vidyalaya Sangathan 
(through the Commisàioner 
1 8, Institutional Area 
Saheed Jeet Singh Marg 
New Delhi 16. 

The Assistant Commissioner 
Kendtiya Vidyalaya Sangathan 
Maligaon, Guwahati.-11, 

The Principal 
Ksnariya Vidyalaya No.1 
Miasamari. 
District:.. Sonitpur. 

5. Durga Baruah 
0/0 Nepali Beau 

P1 iseamari 
So nit pu F. 

By .3 .Sarmm 

• . . Respondents. 

CHQWDWRY J.(V,C); 

The application is direced against the order 

of termination dated 4,12.2000 and also for a direction 

for absorbing the applicant in regular service in the 

post of Sweeper in Kendriya Vidyalaya, Missamari. in the 

following circumstances, 
'S 

contd.. 2 
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1. 	 The applicant was initially appointed as 

sweeper in 1995 on sontingent basis. According to the 

applicant, he was selected for regular appointment for 

the post of Group !D' ($weeper) after the interview held 

on 17.9.90. His name was sponsored by the Diitridt Employ 

ment Lxchange vids letter dated 0,1 2.98. Pursuant to 

that, the respondent No.4 the Principal, Kendria Vidyalaya 

No.1, Missamiri wrote to the:authortty for approval of the 

regular appointment as per selection on merit. Instead of 

absorbing him in regular post, the.;applicant was terminated 

from service by a verbal order passed by the respondent.No. 

4. The applicant submitted a representation on 5.12.2000 

to the respondent No.3 demanding justice. Failing to get 

appropriate relief from the administration the applicant 

moved this Tribunal by filing this O.A. assailing the action 

of the respondents as arbitrary and discriminatory. 

29 	 The respondents submitted its written statement 

contesting the case of the applicant. In the written state.  

msnt the respondents did not admit that he was appointed 

to any post. On the other hand he was called for the inter 

view, but the selection process could hetbe completed, 

since he did not possess the minimum required qualification 

i.e. Class VIII pass as laid down in the education code. 

The respondent8 did not dispute that he was engaged as a 

Casual Labourer by the department and he was utilised as 

such. Materials on records also indioate that the Chairman 

of the Vidyalaya Management Committee and other Members 

conducted the interview for the post of Group D ($weeper 

on 17th & 18th September98 based on aptitude test and 

performance of interview. The selection Committee was satjs 

fied at his performance and recommedded his name in SL.No.1. 

The Principal by a communication dated 8,12.98 sought for 

approval from the Assistant Commissioner, respondent No.3 

for appointment to the post of Group 0 (Sweeper) as per 

M 

contd. .3 
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resolution of the Vidyalaya Selection Committee. According 

to the respondents, the applicant did not fulfil the 

requirement of educational qualification or Class VIII 

pass. Admittedly, the applicant was aperson selected by the 

Selection Committee, as they found him suitable for the 

post. The applicant worked as a Sweeper till the issue 

of the order of termination. The respondents on their own 

showing stated that the applicant read upto 6th class 

standard hence did not fulfil the minimum educational 

qatification. When the authority prescribed the qualifica. 

tion for the post of Group 0 (Sueeper, it has also the 

authority to relax the qualifications. 

3. 	Considering the Pacts and circumstances of the 

case and upon hearing Mr.5.Sarma, learned counsel for the 

respondents, I am or the view that a direction need to be 

issued on the respondents for consideration of the case 

of the applicant for appointment on the strength f the 

selection made by ths Vidyalaya Management Committee. The 

respondents, more particularly, respondent No.3is accord 

ingly directed to examine the proposal sent by the Principal 

of the Vidyalaya dated 802.98 on the basis of the 

recommendation and consider for appointment of the applicant. 

While considering the case of the applicant the respondents 

shall also take note or his past service and consider his 

case for appoincment on the basis of the recommendation by 

relaxing the educatL,nal qualificati3n in the light of the 

peciliar facts and circumstances. The respondents are 

acordtcgly ordered to complete the above exercise expeditio 

naly preferably within two months from the recept of the 

order. 

With this,application i8 allowed. 

There shall, however, be no order as to costs. 

( U.N. CHODHURY ) 
VIC( CHAIRMAN 

bb 
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IN IHE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

/--
( An application under Section 19 of the 

Administrative Tribunal Act, 1985 ) . 

O.A. NO. 	 /20. 

sri Surendra Basfore 	... Applicant 

-Versus- 

Union of India & others •.. Respondents 

INDEX 
I 

Sl.N0 . Description of documents 
- 

page 
-- ---- 

1, Application ... 	I to 7. 

2 Verification ... 	8 

3. Annexure-'A' ... 

4, Annexure-'B'  

5. 	- Annexure-'C' ... 

For use in the Tribunal Office :- 

Registration N0. 

Date: 

Signature 

.1t 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
aJWAHATI BENa-! 

- BETWEEN - 

Sr1  Surendra Basfore 

Son of Sri Jagdlsh Basf ore 

Resident of village - patidol verela 

P.O. and P.S. Garubandha 

District Sonitpur (Assam) 

pplicant 

1. 	Union of India, represented. 

by the Secretary  to the Govt. 

of India, Ministry of Human• 

Resource Development, 

Central Secretariat, 

New Delhi 110 001. 

2 	Kefldriya Vidyalaya sangathan 

(through the Commissioner), 

18, Institutional Area, 

Saheed Jeet Singh Marg, 

New Delhi - 16. 

3, 	The Assistant Qommissioner, 

Kendriya Vidyalaya Sangathan 

Mallgaon, Guwahati-11. 

- 	----- 
- - 

IT 
c 	- 	1 

.2 
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Guwafiati 

The Principal 

Kendriya Vidyalaya N0 4,1, 

Missamari, 

District-.Sonitpur, 
Durga Baruah, 0/0 

Nepali Basti, Missamari, 
S onitpur. 	..., 	ResndentS 

1. 	Particulars of Orders ag ainst which the 

application is made :- 

This application is made due to illegal Wo 

texinination on 4-122000 of the applicant's regular ser-

vice in the post of Sweeper in Kendriya Vidyalaya (K,v. 

in short) No. 1, Mjssaxnari by the respondent No.4. 

2, 	Jurisdiction of the Tribunal :- 

The applicant declares that the application is 

within the jurisdiction of the H0n'ble Tribunal. 

LImitation :- 

The applicantalso declares that this applica 

tion is made within the limitation period as laid down In 

SeCtiOn 21 of the Administrative Tribunal Act, 19850 

Fact of the case :- 

(I) 	That the applicant is a citizen of I ndia and 
as such is entitled to all the rights and priviledges guaran.. 

teed by the Constitution of I ndia. The applicant belongs to 

CO td 
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ty and permanent resident of 

Sonitpur district, Assam, 

That the applicant was initially appointed as 

Sweeper on contingent basis in 1995. Subsequently the 

applicant was selected for regular appointment for the 

post of Group 'Dt (Sweeper) after the interview held 

on 17.9-98 through a call, letter dated 9-9-98 after the 

applicant's name was sponsored by the District Employment 

Exchange by letter dated 08-12-98 bearing No. F-132/KVMI/ 

98-99/1006. The respondent No. 4 wrote for approval of the 

application as per selection on merit. 

A copy of the call letter dated 

9-9-98 is annexed herewith as 

Annexure-'A'. 

A copy of the letter dated 8-1298 

is annexed herewith as Annexure-'B'. 

That, being a Schedule castes candidate he is 

fully eligible for the said post which was regularised 

by the respondentin the year 1998. 

That the applicant has been continuously working 

in the school for over 5 (five) years diligently without 

any break to the satisfaction of all concerned. 

contd. • .4 
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- 	(v) 	That unfortunately from few months back the 

respondent No.4 has been threatening the applicant of 

termination his service for some obvious and undis-

closable reason 

That all of ,a sudden on 4-12-2000 the respon-

---- dentNo.4 without following the procedure verbally 
* 

terai4ated the service of the petitioner. Thereafter the 

I 9FEB(appli 
	

t asked for a formal order of termination which 

the 	pondent refused to give the same to the applicant. 
Guw..H 	B 

That immediately on 512-2000 the applicant made 

a representation to the respondent No.3 with a benigr 

hope that the respondent will take action into the matter 

of the applicant expediously. But no action has yet been 

taken by the respondent besides keeping the matter of the 
I't fJpO.4J4i.4OS 

applicant hanging and appointed one outsideron adhoc 44-

basis and thereby to deprive the applicant. 

A copy of the representation dated 

5-1.20ào is annexed herewith as 

Annexure-tC', 

That, the applicant states that he is a selected 

candidate and his name has been sponsored by the District 

Employment Exchange by letter dated 8-1298 bearing No. 

F.132A(VMI/98-99/1006 and suddenly without showing any 

reason terminated him from his regular service by the res-

pondent No. 4  and hence the applicant approach this Hon'ble 

Tribunal for necessary direction. 

con td •,. 
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(ix) 	That, the applicant submits that the validity 

of that selection will loss it's force and hence if he 

is not reinstated immediately, he will be deprived for 

ever, besides being the only earning member of the 

family after his father's retirement from the same post 

it becomes a threat of financial stringacies to his 

family. If this H0n'ble Tribunal do not interfere at 

this very stage, the applicant will suffer irreperable 

loss and injury. 

5 0 	GROUND FOR RELIEF : 

(1) 	For that the applicant is a selected candidate 

and a regular service holder in the post of Group 'D' 

(Sweeper) and his name has been sponsored by the District 

Employment Exchange, bearing No. 394/95. 

For that the applicant being a Schedule Castes 

candidate and as he is a regular service holder after 

due selection and sponsored against the said post, the 

respondents cannot terminate him otherwise to reinstate 

him forthwith. 

For, that as his name has been sponsored for the 

said post against which post he has been serving dilingently 

since 1998 has as in difasible right to be reinstatéd. 

COnj 
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For that action of the respondent N 0 .4 is 

illegal in as much as it is going to deprive the appli-

cant s livelihood. 

For that due to action of the respondents, 

the valuable fundamental rights of the applicant has 

been grossly violated. 

For that the action of the respondents is 

against the principles of natural just1ce. 

DETAILS OF REMEDIES F-"USTED  

That, the applicant declares that he has taken 

recourse to all the remedies available to him but till 

date he has not been favoured with a single and as such 

there is no other alternative remedy open to him than / 

to approach this H 0n'ble Tribunal. 

WTTER NO PREVIOUSLY FILED OR PENDING 

BEFORE ANY COURT : 

That, the applicant further declares that he 

has not previously filed any application, Writ petition 

or suit regarding this matter in respect of which this 

application has been made, before any court, authority 

or any Bench of this Hon'ble Tribunal nor any such appli-

cation, Writ Application or suit is pending before any 

of them. 

contcj1 
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8. 	RELIEFS SOU(1T FOR 

Under the above facts and circumstances the 

applicant prays for the following reliefs :- 

To direct the respondents, to reinstate in his 

regular service in the post of Sweeper in K.V. No.1, 

Missainari who was selected for regular appointment, 

after the interview held on 17-9-98, who has been ser-

ving for over 5 years in the same post. 

To di,'ect the respondents to extend all the 

consequential benefit to the applicant. 

S 

To pass any other further order or orders as 

Your L0rdships may deem fit and proper. 

INTERIM RELIEF PRAYED FOR : 

Under the facts and circumstances the applicant 

prays that he may be directed to appoint the applicant. 

subject to the result of the case. 

PARTIWLRS OF THE I,P. 

(1) 	I.P.O. NO, :- 	Z 2-2 113 

Dated :- 

payable at Guwahati. 

U.. 	LIST OF ENCLOSURES : 

As stated in the INDEX. 

LLJL& 0jiL 
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VERIFICATION 

I s  Sri Surendra Basfore, aged about 21 years, 

Son of Sri Jaydish Basfore of Patidoi Verela, P.O. and 

P.S. Gorubandha, District Sonitpur, Assarn do hereby 

solemnly affirm and state that the statements made in 

paragraphs I to 11 are true to my knowledge and belief 

and I h ye not suppressed any facts relevant to the 

case. 

And I sign this Verification at this 19'day 

of 	 2001. 

çLu'- 

Tnature of Applicat 



ANNEXURE A 

KENDRIYAVIDYALAYA NO. 1MISSAIARi (ASSAM) 

No. F. 132/KVMI/98..99/678...94 	Dated 09-09-98 

ub :... 	REGULAR APPOINflvIENT FOR THE POST OF GROUP 9)' 

With i:eference to District Em1oyment Exchange 

TepIr letter No,F. Act.66/98/3288 dt. 18-8-98 and No. Act- 

; 

( 

-fl8-f3733 dt. 8-9-98, your flame has been sponsored by the 
i( T 	1• 
ptri1dt Employment Exchange Ter as a candidate for the 

pst of Group'D' (Sweeper) you are hereby directed to 
atend the interview at Keridriya Vldyalaya No.1 Miss amari 

od B:117998 at 10-00 A.M. at school premises for regular 

appointment for above mentioned post. 

Venue :- Kendriya Vidyalaya N0.!, MiSsamari 
Dist. Sonitpur (Assam)_784506 

Data of Interview :- 17-09-98 

Time :- 10-00 AM. 

No. TA/DA will be paid for attending the interview, 

To 
Sri Surendeff Basfore 
S/0 Sri Jagdish Basfore 
Garubanda. 

kb 

ON 
\ov 

Sd/- Illegible 

9-9-98 
Principal 

Kendriya Vidyalaya No.!, 
Mjs samari. 

Gu 
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KiNUyA YUY/tL/yA No.], MJSSAMA1 
P 0. MmsArvlAflI - 

)k. 	tpr ( Asiqi 

• 	 /)/ 

To 

Tho Aj st;nt; Coinmj 
I<flr1y 	\TLI 
2 nc t I'1 rr 	Ot 	i' ;j 

ti• j 	I) 

• 1 

:i. 

	

cCt c.i LCJ iov0, I 	to 
in:rm t, 	p:noc] for nppojnt:r to tho post of 
Grouo*1((uc,r )...n i r7r1- 	to you r 00r3 Offjc 	"i(3c 
1ct1: N3.i 	 •)/9u2 

to 	'ionc1 th1: 	o 
fo11o,t 	C vHd• 	'•':1rd fr ppo.LntrncL ;o Lho 
[)O oL' GT 

	O/i yr1 y; 

:IY?:ifli 	h-; r.J.r; .vJj 

1. un. X .J;j 	 C: rjC1 i(1 7t C' 	:)rjtn oI: X :1oytnor)t-  X X 	:t1j 	
JXC'tnj 	X qUTi1ifCt X 	

X 
X ri(Jfl• 	 X 	X Cst 

i . 31. :lirc.j,U• 	;J):c?: 	30 j79 	39/9, 	VI Jssj 
w. 

'horoi')(' .1 wul ].(J i.iJ:c? Lo r 	rt you kinIly pprcxi o 
thu prof,o:3,al nL youi (.!'Irlicst please. 

Yours fatthtully r  Eric]. -.oJu Ion cofly 	 -- 
 

(.i ' tJ .G D/ U?:) 
PFlCLP)',j. 

-J 
jY 	j 
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rho 	or YAC, Co]. Vijr 	and otbr Will moitho 
ifltervjw tQp t ,30 purpo so Of rnlectiOn for one poat 	troup D(Swcr) on 
17th and 18th 01 &pt '98 b&wej on aptitud0 toot and p3rform,ae of 
intorvjw, 

• poet of 6.roup 0 	 Piro:1,y tomor 0  
Tbo o31 tdyj, of srotp iiGwoopr) io a foiiow, and in aoor iiith tho litt0 Nc.f. 2 9vs(uItVl&aQ dt, 

PO Cto 	Nm of 'td c.ndidt0 rnd Ctogo

--(:n 
Gr D(wnopo) •SC 	Mr. &rondra iJuat)ro 	— 

1. 	r. Ito.tr.a £'rrLkh 	(3c) 

1, Gol N 

3. . Sthgh 

4 

• its h. 

6. hr. J.U.uipae 

Mobor 80 3 rotar 

— i—__ 
7 ? 

,- 	-. 

- 	- — 

CQ1 ViJrty 33h 

tvirt1 Uo.ianrr1it (fly) 
cnd 

•'T'- 

/ 
4' 
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; 	hi::.Att. Comrnijonr 	 tt//000, 	1' 
ki*n drJ.ye Vidyaiaya Snçathri 

	

tet.jtj 	of Y 	rulr nPPoint 	t in the 
PO 	Of wePer ,K.VdIo.-1, 4iesarnri,by the Princil0 

sire 

• 	 - 	With rfcronce to the &3Ove,I have the honour to 

•1 UI "is appiicatkon to your honour against il1ea1 or]. 

• 	 - I0rmirtion of my reUlr nervica in the Post 6f sePerin 
Vojjssarnrj by the princi1 of the schoo1,or avour 

YOUZ kird flecessry ctio: 

was initially aPpointeo as sweeper 

basi,in iS.Thrfter, I was seloctetjfor reçjulr aPpoin 

	

the interview held on 	 ifteXVIaN  
bakA 

• 	
my nare •w sponsored by the District mp1oymnt Exchafle0 

• 	. 	y letter 6atea S/12/Ve earin 	o. 
Al  

• 	Prjrjcjpi1 of the choo1 wrote for epprol Of y*±ii 
PPliction as Per selection on mcrrit.The coPy of the letter 

• td /i2/ 	stated-above is enclosed herewith for your. rea(4y 
• 	ere.ce. 	 • 	- 	 . 

•;2)Thatp 2 haw heen coti0ou0ty working in the school.ut 

iz 4 twen, the rirc1pa1 would threaten me of terminationp.  

for a Ome o)vious ar9 ur ri, iiclosable reasons. 
• 	 ...-•. 

) Thatfinai.1y on 4t12/2030 the ?rincipal verlally termi' 

• 

	

	
j Yt •y service.hen I had aske for oror of termination, 

to give •th same to meo 

• 	. 	 ene .1 have r;U';.zrIitted this apPlication tO..yoU,Or 

• 	

. 

 

your justice. 	. 	• 	. 	 • 

• 	Sir,I am from a very poor family belonging to 	- 	•• - 

• community.I have no other oiirceof livlihoo to 	ye my • 
fjj iflcl6in ol Parents. 	• 	 • 

• • . L 

	 I,therefore,Pray tie you to give me justice a n d re 
- 	

• 	 •J 

 

i t  ns:ate me in iarvice y scttinaoie the order of oral 
• . 	texiatiOn dated 4/12/2OO of the Prinôipal,.V.O-i of • •• 	. - 

• 	4issamri and olj(e. 	• 	 • • 

Tours faithfully0 	• 
• 	 - 	J 	 . 

•.clolett.or stated above. 	- • 5 i 	 - 	 - 

-- • 
	

• ! 	

• ( ii 	urenra asfOre) •• 	CCj ttrho Irincl L  l,:,::c-) , 
• 	 fOr lOifl? n.':rt1 	g.v.o. 3,Missmari. ••• 

• 	 • 	

•,• 	

. - --- - 	 • 	 •- 	 • - 	 •. 

• 	,.
NN, 

- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL; GUWAHATI BENCH 

AT GAUHATI 

•: 	Trbunaj 

29 
 

MAY 

Guwa ia i B•c 

ORIGINAL APPLICATION NO7OF 2001 

Sri Siiredra Basfore 

Applicant 

-Versus- 

Union of India & ors. 

Respondents 

The Respondent Nos 2, 3 and 4 above-

named beg to file their Wriyen 

Statement as follows: 

That all the averments and admissions made in the 

original application (hereinafter referred to in short as 

the application) are denied by the answering Respondents 

save and except what has been speOifically admitted herein 

and what appear from the records of the case. 

That with regard to the slatements made in para- 

graph 4(1) of the application the answering respondents have 

no comments as they are matters of fact. 

/ 
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3. That with regard to statements made in 	paragraph 

4(u) of the application the answering respondents 	beg 	to 

state that the applicant Sri Surendra Basfor was never 

appointed but worked as a casual labour. The applicant's '<7 
name was sponsored by the employment exchange and according- 

ly he was called for interview. But the selection process 

could not be completed as he 

site qualification that is class VIII pass for Group 'D' 

employees as laid down in the Education Code. 

That with regard to the statements made in para- 
S 

graph 4(iii) of the application the answering respondents 

beg to state that the applicant beg to state that the appli-

cant is not eligible as he was not Class VIII pass as laid 

down in the Education COde. 

That with regard to the statements made in para- 

graph 4(iv) of the application the answering respondent beg 

:to state that the averments made by the applicant is not 

correct. The applicant was not continuously working as Group 

'0' employee but was engaged as casual labour as per the 

requirement of Kendriya Vidyalaya Sangathan (referred in 

Short as KVS) 
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That with regard to the statements made in para-

graph 4(v) of the application the answering respondents beg 

to state that the averments made by the applicant is not 

correct as he was never threatened for any reason:. 

That with regard to the statements made in para-

graph 4(vi) of the application, the answering respondents 

beg to state that since the applicant was not a regular ap-

pointee the question of termination from service does not 

arise. 

. 

That with regard to the statements made in para-

graph 4(vii) of the application the answering respondents 

beg to state that the applicant Sri Surendra Basfor was not 

appointed as a regular employee. He was only working as a 

casual labour on daily wage basis paid from Vidyalaya Vikash 

Nidhi. The application of the applicant was not considered 

as he was not a regular employee. 

On the other hand Mrs Durga Barua is a regular 

Group D' employee of Kendriya Vidyalaya, Borgoloi who was 

transferred to Kendriya Vidyalaya, Missmari on closure of 

Kendriya Vidyalaya, 8orag.oi and joined her duty on 

-a-- 
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10.7..2000. 

That with regard to the statements made in pars-

graph 4(viii) of the application the answering resoondents 

beg to state that though the name of the applant was spon - 

sored by District Employment Exchange, yet We selection 

process could not be completed as he did not possess the 

requisite qualification of Group W smioyee that is class 

MIII pass. Therefore since he was not a regular serve 

hrlder, formal termination was not required. 

. 

That with regard to the statements made in para-

graph 4(ix) of the application the answering respondents beg 

to state that the selection process was not completed as it 

was not approved by the competent authorities. Further regu 

lar appointment of Group 'D ' employees has been stopped by 

KVS (HQ), New Delhi. 

ii, 	That under the facts and circumstances stated 

:abve it is respectfully prayed that the Hon'ble Tribunal 

ma' be pleased to dismiss the application with cost. 
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VERIFICTION 

I, Shri D.K.Saini aged about 51 years son of 

C.L.Saini presently working as isstt. Commissioner, Kendriya 

Vidylaya Sangathan, Guwahati Region do hereby verify that 

the statements .made in paragraphs 1.1, 46  

: are true to my personal knowl- 

edge., those made in paragraphs 

are based on records and nothing material has been concealed 

therefrom. 

Place:- Guwahati 

Date: Qo(flOO1 

LkJa1 
eponent 


